CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

QeA. 6/95
Thursday, this the 5th day of January, 1995
CORAMS

hDNfBLE MRe JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN

HON'BLE MR. Se P. BISWAS, ADMINISTEA TIVE MEMBER

Ke Baby S/0 Kurizkose , :
Telephone Operator, Telephone Exchange
Ernakulam (Naithy Bhavan,

" Thevamattathil, Piravem P.O. : Applicant

By Advocate Mre M. Re Rajendran Nair
VSe

1.:The Chairman
Telecom Commission,
New . Delhi

2. Union of India represented by
Secretary to Government,
Ministry of Communicsations,
Department of Posts, New Delhi .

3. controller of Defence iccounts
Allghabad ,

4e District General Manager,

Telecom, Brnakulam.

5. Director General'of Posts .and
Telegraphs, New Delhi , Respondents

By Advocate Mre P. R. Ramachandra Menon, ACGSC
OR DER

CHETTUR SANKARAN NAIR (J), VICE CHAIRMAN

Applicant prays ihat only a direction to dispose of
A=4 Qould suffice.and that he is not pressing other contentions.
Standing Counsel has no objection to this course. In the
circumstance, we direct first respondent to consider A-~4 and
pass appropriate orders thereon within six mohths from todaye
2 Application is disposed of as aforesaid. No costs.

E;EL Dated the 5th January, 1995.
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Annexure A4
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True copy of the representation dated 17-10-94 )
submitted by the applicant to the Ist respondent.
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